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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

AT PRINCIPAL BENCH, NEW DELHI 

Affidavit of Kapil Dev (aged 47 years) sjo Sh. Jagdish Chander, r/o 186-E, 
BRS Nagar, Ludhiana. 

2 

Public Action Committee & ors. Vs State of Punjab & ors. 

RESPECTFULLY SHOWETH: 

I, the above mentioned deponent do hereby solemnly affirm and 
declare as under: 

In O.A. No, 606 of 2022 

That the deponent, who is one of the Applicants (in person) in 0.A. 

No. 606 of 2022 filed with this Hon ble National Green Tribunal. 

That the contents of paras no. 1 to 10 of the accompanying 

Preliminary Objections pertaining to reply filed by Respondent No. 

7 along with some more facts regarding the pollution done by 

Respondent No. 7 in active connivance with PPCB are true and 

correct to my knowledge 

Place: Ludhiana 
Dated: 23.11.2023 

Verificatjon: 

Place: Ludhiana 
Dated: 23.11.2023 

Verified that the contents of para 1 and 2 of this affidavit are true 

and correct. No part of it is false, and nothing material has been kept 
concealed therefrom. 

Lerutred that the atfidavit SPA/ GH 

has been readover & explained to the 

deponent/executant who seemed direct 

T understnd the ratr at the writi 

BEPONENT 

4TTESTED AS 1DENTIHikL 

vOTAPY PÊIRI 1nHIANA 

DEPONEN 

Vijay Kumar Govt. of .ndie Ragd No 4832 
udhiana 
OF TNO 

23 NOV 2023 
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

 AT PRINCIPAL BENCH, NEW DELHI  

 

 In O.A. No. 606 of 2022 

Public Action Committee & ors. Vs State of Punjab & ors.  

Preliminary Objection to reply sent via email to Public Action Committee by Respondent 

No. 7 in O.A. No. 606 of 2022 (Public Action Committee & ors. Vs. State of Punjab & ors.) 

Respectfully showeth, 

 

The Applicant humbly submits as under: 

 

1. That the Applicant Association has received two documents via email on 22-11-2023 at 4:40 

PM sent by Respondent No. 7 & we have tried to go through the same, however since the 

time was very short, we are submitting Preliminary Objection to the same before this 

Hon’ble Tribunal for kind consideration.  

 

2. That the Respondent no. 7 has raised objections against the procedure adopted by Center 

Pollution Control Board, however the Industry has forgotten that the CPCB as well as PPCB 

are Statutory Authorities with powers to conduct the survey & take samples at any time. 

Thus such objection raised by the Polluter Industry is wrong. Further, the Respondent 

Industry is insisting on sampling from NEERI again and again whereas as per correspondence 

done with Public Action Committee by Punjab Pollution Control Board, NEERI has been 

appointed for loss assessment done by Respondent No. 7. It is pertinent to submit here that 

despite appointment of NEERI by PPCB after certain directions of CPCB, the team of PPCB, 

NEERI along with Director of Impugned Industry jointly visited the factory premises on 31-

10-2023. Thus the role of NEERI seems to be shabby and questionable.  

 
3. That regarding challenging of Reports/procedure adopted by CPCB, it is pertinent to submit 

here that the Joint Committee formulated by Punjab Government had taken samples in the 

presence of representatives of Impugned Polluting Industry during period of December 2022 

- January 2023 and the report was submitted to District Magistrate by them in the month of 
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February 2023. However, despite receiving the report, the Chief Secretary of Punjab, the 

District Magistrate of Ferozepur as well as Punjab Pollution Control Board have failed to 

submit the same with this Hon’ble Tribunal till date. Further, the Punjab Pollution Control 

Board has not produced the same in Criminal case filed with SDM of Ferozepur by State of 

Punjab against the impugned polluting Industry.  

 
4. That the Applicants tried to procure the certified copy of Reports by filing an Application RTI 

Act, 2005 on 30-10-2023 from PPCB as well as Department of Home Affairs & Justice but 

instead of supplying the relevant information, the PIO of concerned office has sent the letter 

to Applicant (S. Kuldeep Singh Khaira) asking for explanation in terms of Larger Public 

Interest. It is pertinent to submit here that on insisting for supplying copy of Report by 

Sanjha Morcha at Zira, the copy of Report was supplied to them on 01-11-2023. The copy of 

one interim report of committee as supplied to Applicant (S. Kuldeep Singh Khaira) by 

Executive Engineer S. Daljeet Singh of Punjab Pollution Control Board, Faridkot through 

Whatsapp are is produced herewith as Annexure PA-1.  

 
5. That test reports of Groundwater samples as taken by the Joint Committee also depicts 

that there is major groundwater pollution and since the Statutory authority i.e. Central 

Pollution Control Board has submitted the report depicting the groundwater contamination 

done by the impugned Polluter Industry, the demand of sampling by Respondent No. 7 is 

not valid and may kindly be rejected by this Hon’ble Tribunal.         

 
6. That some officials of PPCB, team members of NEERI accompanied by one director of 

Polluting Industry visited the industry (Respondent No. 7) on 31-10-2023 to take some 

samples from impugned Industry. However, after getting some resistance from local people, 

they came back and sent one email dated 02-11-2023 & 03-11-2023 to the original 

Applicants of O.A. 606 of 2022 informing about the incident and with request to take up the 

matter with Sanjha Morcha. 

 

7. That despite the facts that such law & order pertaining to the District Administration, the 

Applicant conveyed the message to Sanjha Morcha Zira and same was informed to PPCB 

through email on 03-11-2023. It is pertinent to submit here that Sanjha Zira Morcha 

informed us telephonically as under:  
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“that they have no trust on Punjab Pollution Control Board as the PPCB has been favoring the 

Polluter Industry from day one and the large number of villagers are facing health issues due 

to pollution caused by the impugned Industry in active connivance with PPCB. Further they 

kept hiding the reports of samples taken by the Joint Committee formulated by Punjab Govt. 

in last week of December 2022. Now, they have supplied hard copy of reports unofficially on 

01-11-2023 which is again wrong as it should have been uploaded on website and produced 

before the Hon’ble High Court and NGT in time. Further despite knowing the facts that 

groundwater of almost 40 villages is not fit for drinking purposes, no safe drinking water and 

has been supplied to villagers till date”. Further, two unknown persons had entered the 

Impugned Industry in late evening hours on 08-08-2023 with fake letters of approval from 

PPCB for conducting some samples illegally from the impugned industry and if the Sanjha 

Morcha had not caught them red handed & after struggle, the FIR was got registered against 

them after confirming by the concerned Police Station from PPCB, they might have done 

tampering and that is why they have no faith on recent developments (after the report of 

CPCB which clearly construes that the Polluting Industry has caused huge pollution in our 

locality). Further the Polluting Industry has been using excavation machines (JCB) and PPCB 

as well as district administration has not taken any action against it till date.       

(The copy of FIR registered against two persons is produced herewith as Annexure PA-2).     

 

8. That during last after the prayer of providing safe drinking water to the affected villages as 

made by the Applications before this Hon’ble Tribunal and same was directed to be ensured 

vide orders dated 26-09-2023, the State Government as well as Punjab Pollution Control 

Board has failed to provide the same till date and Villagers along with their Children are 

bound to drink the unsafe water which also contain cyanide as well as many other heavy 

metals, consumption of which is injurious to health. It is pertinent to submit there that as 

per information available on internet, the impugned Industry at Zira had been selling the 

Cyanide product (Silver Potassium Cyanide) on Exportsindia.com website before it was 

found by various Environmentalists which clearly indicates that the impugned Industry is the 

source of Cyanide present in groundwater but no enquiry has been conducted by Punjab 

Pollution Control Board till date. It is further pertinent to submit here that the link on which 

such product was made available by impugned industry is now found to be deleted. A copy 

of screenshot of Exportindia.com depicting selling of Cyanide products illegally by the 

Polluting Industry (Respondent No. 7) is produced herewith as Annexure PA-3. 
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9. That the Impugned Polluting Industry has been polluting the Environment including 

groundwater table since it has started operating in the locality. It is pertinent to humbly 

submit here that the Punjab Government had formulated on Legislative Committee in the 

year 2012 and the committee found the impugned Industry not running as per norms and 

polluting the Environment illegally. It is pertinent to submit here that despite asking to 

submit reply, the impugned Industry failed to come before the authorities at that time too. 

However, the Punjab Pollution Control Board never worked as per law and now, the 

condition of Environment including groundwater table has worsened to drastically due to 

pollution done by Respondent No. 7. A copy of Report of Legislative Committee depicting 

regular pollution done by impugned Industry along with other distilleries in Punjab is 

produced herewith as Annexure PA-4.  

 

10. That this Hon’ble Tribunal vide orders dated 26-09-2023 had directed the PPCB to inspect 

other distilleries in the State of Punjab and submit reports regarding quality of water in the 

surrounding areas before 20-11-2023 by email. However, no such report is found to be 

uploaded on NGT website till date.   

 

Accordingly, the Applicants humbly submit this Hon’ble Tribunal to issue directions as 

prayed by the Applicants in the Original Application and deemed to be fit by this Hon’ble 

Tribunal.  

 

 

 

 Dated: 23-11-2023      Er. Kapil Dev 

 Place: Ludhiana       (Applicant No. 2)  

         Applicant in Person          
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ANNEXURE PA-12782
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CamScanner

12
ANNEXURE PA-22788

https://digital-camscanner.onelink.me/P3GL/g26ffx3k


CamScanner
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ANNEXURE PA-3
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